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tie deceased empi oyee was working.ITheJiCOr, 

Central pcuttry sreeding Farm,.3hUbanesWar,in 

his letter dated . 5.1999 (Ann€ure-5 ) informed 

the wid: that her representation has oeen 

forwarded to the Deputy Sec retarj, Deparoierit 

of AH and Dairying, Governent ot India,1iifllstry 

ot Ag ricul tu re, h rishi ihawan, N .w Delhi WI th 

ret omuienDa tion. Appi1t ant was also cli rec ted 

that she sha-1d acdress future correspsnoence 

to the Dy.SeCretary.It is suoiitted oy l.arned 

consel for the applicant that in accordance 

with tne consolidated instmction regarding 

compassi cnate appointment dated 9.10. 3 issued 

by the Departhient of ersonnel and rrainiing,the 
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